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DELHI LEGISIATIVE ASSEMBLY SECRETARIAT
: BULLETIN PART-II

(General information elatin Legislative & other matters)
Fridav 5th May, 2080}0 Baisakh 22,1922 (Saka)

Nos 91
DETENTION AND_RELEASE OF MEMBERS

The following meSsage addressed to the Hon'ble Speaker, Delhi
vidhan Sabha was received from Additional Deputy Commissioner of

Police, East District, Delhi & -

"I have the honour to inform you that Shri Nasib Singh apd
Shri Matin Ahmed, Hon'ble Members of legislative Assembly
Delhi were detained under section 65 of Delhi Police Act
for disobeying the lawful directions of folice at Village
Gazipur at 1530 hours on 10,5.20004

They were released at 1800 hours from the same place on
the same day i.e€. 10.5,20003"
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